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.Q.ovA.VNO. /6 9 9? 1996,
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4N THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH,
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Shri Debangshu Deb,
Son of Late Jitendra Ch, Deb,
Field Asstt, (General Duty),

I.D.No, = JD 01845-V,

Office of the Deputy Commissioner,
Govt, of India, Special Bmrean,
Tezpur, a resident of =

C/o Begum Daizy Aziz,
buse No, 2, Rubber Bagan,

P.0. Tezpur - 784001,
District : Sonitpur, Assanm.
| | v+ APPLICARNT
« Versus - B |
1. The Union of Indla,
represented by the Secretary
to the Govt, of India,
Cabinet Secretariat,
Room No, 7, Bikaner House,(hm,ete),
P.O.New Delhi - 110011, India,
2, The Additional Secrehary (Per‘s)
Govt, of India, Cabinet Secretariat,
New Delhi ,

3, The Joint Secretary (pers.),
Govt, of India, Cabinet Secretariat,

8-B, South Block, New Delhi,

4, The Under Secretary (Pers II),
Govt, of Indla, Cabinet Secretariat,
g-B, South Block, New Delhi,

5.0.
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5. Thé Director (Pexv's».v),

Govt, of Indis, Cabinet Secre-

tariat, Bikaner House, Reson N, .
o N

Shahjahan Road, B

New Delhi - 110011,

SECBEI’ POS‘I‘AL ADDRESS FOR
GOWUNICATION to- Ser‘lal No. & to 5
abgve/. on outer address in the .
Postal Elvelo;:e 4s as follows :-

" Administrative Officer f’
Govt, of India, Cabinet Secretariat,

| Room No. 7, Bikaner,

Fow Delhi = 110011. &

6. The Additional Cormnissioner, |
ﬁ)ecial Bureau, Govh. of India,
Nongthymmai, Motinagar,
P.0.Shillong - 793014,
Meghalaya, |

7. The Assistant Commissioner,
Aammistration, Govt. of mdia, |
ﬁ)ecial Bureau, Nongthymmai,
‘Motinagar, Pe0.Shillong=793014,
Meghalaya., o

8. The Deputy Comissioner,

Govt, of India, Spec:lal Bureau
Mazgaon (near Purua KalMandir),
P.0.Tezpur = 784001,

District s Sonitpur, Assam. _

9. The Assistant Commi ssioner (Admn, )y
Govt, of India,Special Bureau,
Pe0,Tezpur - 784001,

District s Somitpur, Assam,

b [¢ RN
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10, The Section Officer, :
Govt, of India, Special Bureau,
PeOsTezpur - 784001,

District : Sonitpur, Assam,

Dol

.... RESPONDENTS

DETAILS OF APPLICATION : o

le Particulars of the-order against whieh the
application 1is made :

(a)

(b)

(c)

(@)

Order of stoppage of monthly pay- and allowances
passed by Shri-P.Borah, Asgstt. Commissioner {4dmn)
Govt, of India, Special Bureau, Tezpur vide

No, 6/2/93-TEZ(ESTT)-50, dated 5,1.94,

Posting on transfer vide office order No, 168/
Pers=2/94 passed by.Shri P.K.Mathur, Under.

Secretaryu(perSPII),:theruNb.»3/2/94~Pers~2/-
4014, dated 31,3.94 transfering from SB Tezpur

to fizrs. New Delhi

Order No. 23/3/94-Pers-2/12828 dated 10.9.95
issued by.Shri Gurinder Singh, Joint Secretary
(pers)~and~Disc1plinary Authority imposing

h___\
the penalty of "Censure .

Memorandum No. 6/2/93~1EZ(ESTT) 1835 dated

15, 3.96 issued by Spri K.V.Reddy, Deputy
Commissioner, Special Bureau, Tezpur informing
that the appellate authority has found no
reason in reversing the decision of the Discie
ﬁiz;;;;_;;;;;;;;;:itogether~w@th the order passed
in Memo No. 23/3/95-Pers-2/2364 dated 4,3.96

by the-Additional Secretary (pers),Govt, of India
Cabinet Secretariat, New Delhi<32° 0§7\M£ 6redwL.
A4, 4 3-%4 wst g&«(\u-u% v W& Q‘?W@Qﬁt—

L ¢4“QLf>- %g@iyﬂ
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(e) Epmxin Memorandum 1ssued by Shri S-K-Jain, Section
Officer, Special Bureau, Govt, of India, Tezpur
under No. 6/ 2/ 93.TEZ (ESTT )-4498, dated 25. 7. 96

rejecting the prayer for posting at Tezpur or
Guwahati on the ground of no fresh ground.

2, JHRSSDICTION OF THE TRIBUNAL 3.

, | The applicéht deelérés ihat the subject mgtter
of the orders against which he wants redressal of his ‘
grievance 1s well within the jurlsdiction of the Tribumal
as per provisions under section 14(1) of the Administrae
tive Iribwals Act, 1985,

3, LIMITATION :a o _

' The applicant further declares that the sppli=
cation is within the limitation period prescribed in
section 21 of the Administrative Tribwnals Act, 1985 and
also due to the urgency in the matter forcﬁrbitrary and
illegal withholding of the monthly salaries of the
applicant including the arbitrary and illegal transfér
orders impugned herein,

4, FACTS OF THE CASE :-

‘
P

(4) That éh;t;,i;piieéht after selection on the basis
‘of physical test and oral interview was duly appointed
and posted as Field Assistant (General Duty) in the
Office of the Commissioner, Govt. of India, Special
Bureau, Nongthymmai, Motinagar, .O.Shillong-793014,
Meghalaya in January, 1989. Ee joined the post on 6.9.89
temporarily in the scale of pay of Rs.950-1400/- p.m.

alongwith usual allowanees. i _
W—%oo
e s

2
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(B) That the_applidant while he was serving as such

at 8B Shillong was transferred and posted at SB Alzawl

vide officer order No. 86/89 igsued k® under No, 2/12/84~
SHG (EST-11)/8511 dated 23.2.1989 issued by Shri S. P.Kotnala,

Deputy Commissioner (&) upecial Bureau, Govt, of India,
Shillong - 14,

Thereafter the applicant was againxtxx transferred
and posted to Champal vide office order No. 7/1991 issued
by Shri ReK.S.Joshi, Deputy Commissioner, Special Bureau,

Govt., of India, Alzawl vide No. 2/3/91/AIZ(EST)~1058 dated
1.5.91,

(c) That thereafter the applicant was transferred and
posted to SB Tezpur vide office order No. 783/92 issued
by Shri K.M.Kartha, hgstt,Commissioner KAdmn.),under
No. 2/3/92/SHG(ES-IT)-1i8798 dated 21.12.92.The gpplicant
was relieved from FIP Champai vide Memorandmm dated 6,2,93 <
on 6,2,93 itself (Forenoon) u&%? a direction to report to
DC 5 B Tezpur, The Memorandmn%as_ issued by Shri R.Thangzova,
Deputy Fleld Officer, Speclal Bureau, Champal.
A copy of the aforesaid office order
No, 783/92 dated 21.12.92 18 armexed
herewith and marked as Amexure - 1.

C— ‘ . ST . | .
(;gz} That the applicant while he.was serving at Tezpur
(Assam), he was against transferred from SB Tezpur to ‘
8B Zero (Arunachal Pradesh) vide office order Ko, 40/SBT/93,
dated 2,3,93 issued under Nb. 36/5/88-1EZ(ESTT)-1163.

A copy of -the aforesaid order No, 40/SBE/93
dated 2,3.93 1s enclosed herewith and

marked as Annexure - 2.

(D) ...
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{D) That the applicant was having some family problem
owlng to the allment of his aged mothef, who is a cardiace
patiént and also with his younger sister who had attained
marriaggb}e sister, and therefore, he made a representation
addressza/to the Deputy Commissioner,Special Bureau,lezpur
on 5,3,93 praying therein to allow him to stay at Tezpur
for at least a sing}e tenure on humgnitarian grounds,

A copy .of .the aforesaid répresentation

dated 5.3.93 1s annexed herewith and

marked as Amnexure - 3.

(E)  That thereafter vide office order No, 168/Pers-II/94-
dated 31.3.94 issued by Shri FP.K.Mathur, Under Secretary

(Pers-1I) i.e., the Respondent No, 4 under No. 3,2,94-Pers-11/

4014 ,48a applicant was again transferred and posted
with immediate effect from SB Tezpur to Headquarter
New Delhi, |
In this context, it may be pointed out that in the
memo of the aforesaid order the Respondent No. 8 was
requested to ensure that the representation if any is
forwarded to Pers Division in terms of the existing
transfer policy guidelines and the official advised to act
in accordance with the standing ing@ruqtions,
A copy of the aforesald transfer order
dated 31,3.94 is annexed herewlth and

marked as Annexure - 4.

F) That .on-receipt of the aforesaid transfer order
dated 31.3.,94 the applicant addressed a representation
dated 22.4,94 (through proper channel) followed by a
Corringendum dated 25.4.94 to the Respondent No., 2, wherein
~he has clearly stated that from the date of his joining

the service on 6,2,89 he was posted to Shillong, Alzawl

and FIP CHémpai (at the training at Salonibari) he
sustained severe injury on his left leg 1.e. knee and
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walst bone and had resultant knee and back pain, Ee
consulted Dr.Rodingliana, M & HOC.qt Champai Civil
Hospital, who referred him to Guuhati Medical College for
treatment., Considering the facility of treatment he

opted for transfer to any places at Tezpur, Guwahati

and Dhubri,

_ He has also stated,thereinjthétkthereafter he
was transferred to SB Tezpur (Assam) and just few days
thereafter he was transferred to Zerq.(Arunachal Pradesh)
most arbitrarily fully knowing the factum of his knee
injury and his request for retaining him to any of the
Qo o
three places for better treatment ignoring his,\medical“g?@/f9
ground, But without regard to the same the Authorities .
had again transferred him to New Delhi without paying any
heed to his problem and medical treatment, which needs
1mmediate_attention.inw, L . o
| However, at Gauhati Medical College, Dr. A&.K.Mahanta
(Orthopaedics) examined him and advised that he should

'notago.to.an area .of cold climate, high altitude and also

avahd long distance journles, to take bath by luke-var
water for the sustained injury. The applicant's request
was not out of his own accord k¥ but due to medical reasons
which is beyond his control. L

_ .He also pointed out that the authorities has most

arbitrarily withheld his pay.and as such, he 1s passing
his days with extreme penury. It 1s therefore prayed

for redressal of his grievances.

A copy es o
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A copy of the aforesald representation

dated 22.4.94 and the corrigendum dated
25+4. 94 to the representation are

annexed herewith and marked as

Annexure 5 and 5(a) respectively.

{G) That the Applicant states that after he joined
at SB Tezpur, he submitted mang representations to the

Authorities for cancelling his transfer to SB Zero and
also to Hdadquarter New Delhi, The representations were

addressed to various Authorities on 12.4.93,12.4.93,3.5.93,
14,5,93, 9,6.93, 15,6.93, 18,6,93, 30,893, 27.9,93,
27,10,93.1,11.93, 2.11,93, 4,11.93, 17.12,93, 22,12,93,

27,12,93, 31,12,93, 15,1.94 and. the Authorities sent .
replies from time to time on 23,2,93, 2,4.93, 28,4,93,.

345.93, 27.8.93, 7.9.93, 27.8,93, 3.11.93 respectively.hﬁoﬁy

Some of the representations are replies to the order/Memoes—
ete. of the concerned Authorities.

() That the applicant states that vide Memo No. 6/2/93-

TEZ{ESTT)~50, dated 5.1.94 the Respondent No, 9. stopped
payment of his monthly salary and allowances., On 15.1,94

| the Applicant addressed a representation to Respondent No.8

praying to release his pay, allowances, arrear D.A. and

| bonus'etc. | h -

A copy of the aforesald Memo dated 5.1.94

stopping his salary etc. and his repre-

sentation dated 15.1.94 are annexed here-

with and marked as Annexure - 6 and 6(a)
iespectively.-

(I)...
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(I) ~ That the applicant states that thereafter vide

No. 6/2/93-TEZ(ESIT) /1700 dated 11.3,94 issued by
oy L f“”*

Respondent No, 8 informed the applicantyd tha hiscfﬁ%z”

demanour warrants action under C~C~S~(CoC~A) Rules,1965,

- The applicant was informed amopgst others vide
Fo. 6/2/93~IEZ(ESTT)/1975, dated 28.3,94 1issued by

Respondent No, 8 that after joining at SB 8ero, if he

finds hls medical problem getting worse, he may make

further correspondences accompanied by medical certifi-

cates. - o . , oo )
The applicant was further informed vide No.6/2/93~
TEZ(ESTT)~2104 dated 20.4.94 issued by the Respondent No.
9 about the decision on his representation to the
following effect ¢ L .

" The case was submitted to @SD/A.S.(PERS) gL

It has been decided to transfer Shri Deb from

SB Tezpur to Hyrs New Delni., Shri Deb can avail

better medical facilities." |

- And consequent upon his transfer to Her. New

Delhi, his transfer to SB Zero was cancelled vide office
order MNo. 89/8BI/94, dated 9.5.94 issued tmder No. 6,2,93«
TEZ(ESIT)w2449, by Respondent No, 9.

{J)  TInhat the appdicant states that he made represen=
tations before the concerned Authorities on 15.1.94,

17,1.94’ 9.03.94}, 1503.94, 31;3094’205094,1605094$ 14'7094’

18.8.9_4’ 23.8.94, 5.9094’ 28. 10094’ - 280 11.94’ 7. 1095,

20,1495, 6,2,95 and 7.3,95 and the concerned Authorities
to sent replies and/or orders from time to time vide
their 1etters dated %{,\ 094’ 27 4.94, 29 8;94’ 12. 1095,

1.2.95 and 24.2,95,.3959 of the representations are

replies to the memoes/orders passed by the concerned

Aathorities.,

In this context it may be pointed out that vide
No. 6/2/93-TEZ(ESTT)-216, dated 12.1.95 issued by the
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'Respondent No. 9 he was informed that after his release
from SB Tezpur on 3,5,93, hls new controlling officer is
the Under Secretary (Pers - II) at Hqr. i.e. the Regpon=-
dent No, 4, R o . Coe

Vide No. 642/93-LEBZ(ESIT)=572, dated 1,2.95, the
Respondent No. 9, informed that he may represent his
case before the new controlling offieerix i.e. the
Respondent No. 4. |

Vide No. 6/29/88/Pers=2/1755, dated 2442,95, the
Respondent No. 4 informed the applicant.that he should
comply with the transfer order and report to Hirs. at
New Delhi, He was advised not to send representations
directly to Senior Officers at ths. which is violative
of CCS {Conduct) Rules, L
‘Copies of the aforesaid commmnications .
from Respondent No. 9 and Respondent No.4
are annexed herewlth and marked as

Amexure - 7, 7(a) and 7(b) respectively.

) That thé applicant_states that thereafter vide
No. 6/2/93-1EZ(ESIT)=1503, dated 19,3.95, he was .
communicated Hirs. Memo No, 6/29/88~Pers-2, dated 9,3.95
1ssued by the Respondent No. 3 informing that an Inquiry
. —————
is proposed to be held against him under Rule 14 of the
CCS{CCA) Rules, 1965 for imposing major penalty mgakms®
(b) Statement of imputation of misconduct (c) List of
documents and (d) Lyst of witnesses.

The applicant sent a reply addressed to Respondent
MWe 3 see
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No. 3 on 25,3.,95 through proper channel.

| The applicant states that vide No. 23/1/95-Pers-

Borah, Asstt. Commissioner (Respondent No. 9) was appoin=-

ted as Presenting-dfficer.mvide-Nb. 23/1/95=Pers=-2/4578..
dated 1.5.95 1ss ued by the Respondent No. 3, Shri Rajesh

Mishra, Deputy Commissioner (Respondent No. 8) was appoine
ted as Inquiring Authority. Vide ,N'o. 23/ 1[95-Pe;t§~2/ 5249, .
dated 15.5,95 issued by the Respondent No, 3 Shri P.Borah,
who was appointed earlier as Presenting Officer vide letter
dated 1.5.95 is listed as one of the witnesses.and a new
Presenting Officer Shri B.Bhattacharjee, Agstt.Commissioner

was appointed as P+0s xxdexf vice Shri P.Borah, in the
aforesald Departmental Enquiry against the applicant.
~ The aforesald departmental proceeding is still
pending disposal. ‘
L) . That the Applicant states that vide Fo. ./2/93-TEZ
(ESTT)~4620, dated 14.7.95, issued by the-Inquiry Officer -
(Respondent No. 8) the applicant was.communicated Memorandum
No. 23/3/95-Pers-2/10579, dated. 30.6,95 under Rule 16.of .
the C.Ce8. (C.CeAs)Rules, 1965 for imposing a minor penalty —
on him, A statement of Imputations of Misconduct against
the applicant was also enclosed kexm therewith,
A copy of the aforesaid Memo dated |
4.7.95 (with all enclosures i.e.

Memo dated 30.6.95 and statement of
imputagions) issued by the Respondent

No, 8)armxe is enclosed and marked
as_Annexurey 8, 8(a) and 8(b)

respectively.
| (M)o LA 4
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M) That the applicant states fhat,in_response to

the aforesaid Memo dated 30.6.95 and-14,7.95, he filed
a representation dated 17.7.95 addressed to the

Respondent No, 3 and prayed for consideration of his

case on medical ground and transfer him to SB Tezpur,

A copy of the aforesald representation
dated 17.7.95 is annexed herewith and

marked as Annexure -'9.

N) e

X _That the applicant states that thereafter the,
LA

Respondent No. 3.issued order.lo. 28/3/95~-Pers-11/12828

dated 10.9.95 and imposed minor penalty of “Censure " ,////

on the applicant in exercise of power conferred under
Rule 15(3) of the CCS (CCA) Rules, 1965,  _ .

It has been observed in the aforesald order.
that the undersigned is of opinion that the charge agalinst
the applicant as against the memo of charges dated

30.6.95 1g proved on the basis of documentary evidence

on record. e
A copy of the aforesald order dated
10.9.95 is annexed herewith and magrked
as Armexure - 10.

{0). .. That thereafter the Respondent No. & vide - - --

Memorandum No. 6/2/93-TBZ(ESIT).302 dated 11.1,26 informe-d
" the applicant that with reference to hls representation
dated 5,10.95 address ed to Respondent No. 3, he 1s

advised hereby to file an appeal if he feels_disgapisfied

w1th the e
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with the order passed by the Respondent No. 3 as
Disciplingry Authority.

A copy of the aforesald memo impuxing
" dated 11.1.96 is annexed herewith and
marked as Amexure - 11,

(P) That the‘_a.ppli.,cant.state,sthat with reference to
the aforesald memo dated 11.1.96 the applicant filed
a Departmental appeal on 20.1.96 before the appellate
authority through proper channel which was addressed to

Respondent Fo, 3.

A copy of the aforesald Departmental

appeal dated 20,1.,96 is annexed herewlth

and marked as Annexure - 12.
Q) That thereafter the respondent No, 8 vide Memora=-
ndum No. 6/2/93-TEZ(ESTT) -1502 dated 28.2,96 cormmicated
to the applicant a copy of the Fqrs. memo No. 23/2/96-
Pers-II/1847, dated 19.2.96 issued by Respondent No. 5
wherefrom it appears that it xt is proposed to take anothee
action against the applicant under Rule 16 of the CCS(CCA)
Rules, 1965 mf for imposing another minor penalty and
alongwith the aforesald memo the respondent no, § has also
sent a statement of imputations of misconduct and the
applicant was called upon to submit his replies/represen-
tation within 10 days.failing which the order would be
passed exparte against him. The said proceeding 1s pending

disposal till date.
A COPY oo
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A copy of the aforesaid communication
dated 28.2,96 along with its encloéures
therein are annexed herewith and marked
as Annexure - 13, 13(a) and 13(b)

respectively,

®) That the applicant states that vide memorandum =
No. 6/2/93-TEZ(ESBT)-1835 dated 15,3,96 issued by Respon-
o WAy (nfasme
dent No., 8 infermed the appligantTthggaAég representation
and/or departmental appeal dated 20, 1,96 against the order
of " Cengure " xm was put up to the fppellate Authority
l.€sy Additional Secretary (Pers), Respondent No, 2, and
the sald authorityufoundgnoAreason»in-reVersing~the-— o
decision of the disciplinary authority (RespondentNo. 3),
4 The order of the appellate authority (as mentioned therein)
; was reportedly passed under Memo No. 23/3/95-Pers-11/2364
dated 4,3.96, but the copy of the aforesaid order was not
Q\M‘%’ evved 43 ‘
receiveds 5?9 applicant till date. _ ,
,:\
"7 A copy of the aforesald memo dated 15.3,96
1s annexed herewlth and marked as
Amexure - 14.
(S) . . That the applicant has sent a representation dated
15,3,96 which was addressed to the Respondent No. 3
- through proper channel i,e. Deputy Cormissioner,SB,Tezpur
(Respondent No, .8) expressing his dissatisfaction and
willingness to ventilate hls grievances before the appropri-

ate Court of law. : e
A copy of the sald representation dated
15.3.96 1s annexed herewith and marked
as Annexure - 15,

(T)...

P S
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(I)  That the applicant states that .vide memorandum
No, 6/2/93~TEZ(ESIT)-4498 dated 25,7.96 issued by

Respondent No, 10, the applicant was informed dxyxRexpmmee
Berkx¥ozx3®y that with reference to his representation

and/or departmental appeal dated 20,1.96. for hls posting
at Tezpur or Guwahatiﬁhe,is intimgted that hig case has

~ been examined at the highest level and it was decided that
his request for transfer cannot be acceeded to as there

is no fresh ground to justify the cancellation of the
transfer order,

A copy of the aforesaild memo dated
25,7,96 issued by respondent No. 10
is annexed herewith and marked as
Anmexure - 16,
() That the éppl!eant~hereby-files»all‘his'medical
prescriptions and certificates in connection with the

treatment of his injury from 13,2.92 to 1..4.96 for favour
of consideration of his just aﬁd genuine claim for

transfer to SB TeZpur ogkmedical ground by this Hon'ble
Iribunal for proper adjudf&aticn of the case.

Coples of the aforesaid medical prescriptions
and medical certificates are enclosed here=

with and marked as Annexure - 17, 17(a),17(b)
17(c), 17(d), 17(e), 17(f), 17(g),17(h),
17(1), 17(3), 17(&k), 17(1), and 17(m)
respectively hereof.

(V) Tha.t the applicant states that as already stated he
succuned to knee Enjury while he was posted at champhai and
on joining at SB Tezpur he had to face family problems
owing to the treatment of hlis aged mother (who is a eardiac

patient) ahd also for a marriagable younger sister, as there

is no other ...
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19 no other male member in the famlly, except the
| applicant himself. Thepe facts were time to time
communicated to the Respondents in reply to their
memoes/orders issued from time to time but the autho-
rities ignorning the same most arbitrarily and unreason-

ably transferred him to ®¥x Headquarter New Delhi just
to harass the applicant,

(W) - That the applicant stat that altho.;h there are .
3S.F, i’ eq, > N

as many as five personsﬁw:- . ‘ueldcxésis ants
| S\ F. A wir
(General Duty)pat SB TeZpuxjand are similarlv situgted

person like the instant applicant and those persons are
most arbitrarily and illegally retained at SB Tezpur
for periods ranging from 10 to 15 years in violation of
the departmental transfer norms which is grossly diseri-
minatory and xiizkes violates the_mandate of Article 14
and 16 of the Constitution of India.

(X)  That the applicant submits that he was medically
advised (1) not to got to cold and high altitude areas
(11) to take bath with luke-varm water (i11) Avold long
distance streneous ymuErEyEr journeys.

_ He further submits that there will be no dislocation
of afficial #m works and/or inconveniences if the operation

of the following impugned orders -1,8

(1) transfer order to New Delhi dated 31.3.94
(Apn-exure. - 4), ; . o

(11) stoppage of salary order dated 5.1.94(Annex-‘
ure - 6), ..

(11i) Minor penalty of ‘censure! order dated 10.9.95
(Annexure - 11),
(iv)...
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(iv) Xppellate orders dated 4.3,96 read with
order dated 15.3.96 {4nnexure - 15) and

(v) Final order of the Z#ppellate Authority dated
95,7,96 (Annexure - 16) -
; are stayed by this Hon'ble Iribunal for the sake
of proper treatment of the applicant and his fanily

troubles with the cardiac problem of hls aged mother on
humgnitarian grounds.

(Y) . That the applicant begs-to submit that the matter
being extremely urgent owing to finallty of the impugned
orders, which would come to force immediately, it is a fit
case where your Lordships' would be graciously pleased

to interfere on humanitarian ground in the interest of

justice, otherwise great loss and injury would be-caused
to the applicant and the same cannot be compensated by

money.

(Z) Ihat the applicant's family conslisting of a.
marriagable younger sister, with his aged ailing mother
and there is no other able-bodied male member in the

family to look after his family at thig critical stage

bag been agawacattd by b ovow
f the family ‘Ni“CL’ 65
Dt #5 J0alE) Abowe: o d

(Z,1) lhat"thg:applicant,begs to erave leave of this
Hon'ble Tribunal to file any other documents and/or
reply, that will be required expedient for proper adjudi-
cation of the case at the time of hearing of this

application.

(Z.2). .That this application is made bonafide and in the .
interast of justice.

6 GROUNDS ...
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6, GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :- ‘jj%

(1) For that the applicant having a clean service
records and is at the infaney of his service career, the

Respondents acted arbitrarily and discriminatorily in
not considering the grave circumstances under which

" the applicant has been subjected to as a result of

passaing of the impugned orders and as.such the impugned
orders are liable to be set aside and quashed.

(II) For that the impugned transfer orders are violative
of the extant transfer norms/rules of the department

which were laid down and circulated amongst the staff from
time to time especially the tenure norms prescribeds

interalia for transfer to the effect (vide Memorandum No,
18/8/85=E.2, dated 26,7.85) that " those with less than
10 years of service shall complete their 3(three) years

tenure in North LasbBern India and ...e¢ses.s and those with
more than 10 years service shall complete the minimum

tenure of 2(two) years, but the Authorities, have in
complete violation of the sald transfer norms, had trans-
ferred him at 8B Tezpur on 21.12,92(Amexure - 1), at

SB Zero on 2.3.93 (Amexure - 2) and finally at Hyrs New
Delhi on_31,3,94(£nngxure-_4)hwhich is violative of the
extant rules of transfer and algso the same 1is violative
of Article 14 mmi of the Constitution of Indla and as such
the same 1g liable to be set aside and quashed.

(1I1) For that the/gggébégurt including the Hon'ble
Ganhati High Court has held in a catena of cases that in

a case of repeated transfer violating the norms of transfer,
it can be 1nferred.t£at the action of the REFFBATEKLE

Authorities are malafide and in this view of the matter,
the impugned orders of transfer of the applicant is liable

to be Set aslde and quashed.
’ (IV)eso
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(1v) For that similar employees like the applicant
novo fpgwmolzq %é’:F’A. W Nev (R By

who are¢wsﬁ§§ag=es ield Assistants (General duty )

Ea =

ab SB Tezpur are retained at SB Tezpur by the concerning

Respondents for periods ranging from 10 to 15 years i.e.

beyond the preseribed tenure period, most arbitrarily in

violation of the laid down transfer norms, but the genulne

claim of the applicant on medical ground and family

gromd is not concedded to, which is discriminatory and

hence violatlve of the provisions Qf Article 16 of the

Constitution of India gng a5 such the same is liable to
be set aside and quashed.

(V). TFor that throughout his whole service career from
6.2.89 to till date 1.e., for about 7(seven) years,

the applicant having- been subjected to frequent transfers,
and the applicant having duly complied with all these.

orders, the inaction of the Respondents in considering the.
representations for retaining him for sometime till comple-

tion and/or recovery of his treatment/ailment and as such
the same is vitiated for total non-application of the
mind by the Authorities, and , as such, the impugned

orders are liable to be set aside and quashed.

(VI) For that the Respondents acted illegally, arbit-
rarily and discriminatorily in forcing the applicant to
move to Hyr. New Delbi knowing fully well that the same

shall result in great loss ﬁﬁﬂ injury to him for he is
A’M"%’k o

medically advised to%g_oid streneous long distance journey,

more so when there is fio exigency for such transfer, and in

this view of the matter the impugned order of transfer to
Hgr. New Delhi and his resultant nonpayment of salary,

allowancesS.. .
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allowances, arrear salary and bonus.etec. with effect
from November, 1993 (vide impugned order l.e Document
at Annexure » 6) is liable to be set aside and arashed
‘for violation of provisions of Article 21 of the
Constituticn of India.

(VII)  For that the impugned order of fcengure! dated
10.9.95 passed by the Respondent No. 3 in exercise of
power under Rule 15(3)ip a departmental proceeding under
Rule 16 of the CCS(CCA)Rules, 1865 is not a speaking

order -as--the same being»a quash-judicial proceeding the-
appbdrart concerning Respondents has failed to take into

conside¥ation the_materialxxexplanationAfurnished'by

the applicant in reply on 17.7.95 and the Respondent No,3
hasderred in law as_the impugned order dated 10,9.95

does not meet with such explanation. and hence is not a .

speaking -order and in-this view of the matter, the same
is 1iable to be set aside and quashed.

{VIII) For. that. the.impugned order datedm10.9.95>passed~
by thé Respondent No. 3 also suffers from non-application
of mind to the facts and circumstances of the case as

disclosed in the representation: dated 17.7.95 of the
applicant and other avallable materials as the, concerned

authority has failed to give a reasoned findings as to -

whether an enquiry is necessary or not necessary and in
absnence of such finding the impugned order. dated

10.9.95 imposing -the penally of tcensure! would be invalld
and of-no-legal consequence as the -said omission of
Respondent No. 3»ha§_resulted in material prejudice to the
applicant and inlthis view of the matter the impugned

order dated 10.9.95 is 1iable to be set aside and quashed.
(IX)O. .
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(IX) For that the Respondent No. -3 bhas--taken into

i t th tat t f th
consideratjon only s af;? of eeﬂ,fcg,,{ 2 gemibne elaim

applicantTand has om S&MP other contenti s thereof,
which is stated to be precise issue i.,e. use of

" intemperate and impolite language " which is favourable
to the prosecuting authority,mm#xmmx which is only

one side of the coin and non-consideration of those
material contentions of the applicant has in fact, mate-
rially prejudiced the applicant and in this view of the

matter the same is liable to be set aside and quashed,

x) For that the impugned order da ted 15.3.96 communi-
cated by Respondent No, 8 informing‘the applicant of the
passing of the order under memo No, 23,3.95-PerseII/2364
daﬁed 4,3,96 ( without furnishing a copy of the same to

the applicaht ) by the appellate authority i,e. Respondent
No. 2 is violative of sub-rule (3) of Rule 27 of the
CCS(CCA)Rules, 1985 as the appellate authority has falled
to considerall the eircumstances when the Respondent No. €
says Messssess who after considering the same has found
no reason--in reversing the decision of the authority"and
in this view of the matter the same 1s liable to be set

aside and quashed.

{(XI) For that the Respondent No. 10 has erred in law
in passing the final order dated 25;9&96 to the effect

that "eeeee. Xixsx his request: regarding transfer cannot
be acceeded to as there are no fresh grownds to justify
the cancellation of transfer order", although there 1s
standing departmental transfer norms of the department to
the effect that a person having less than 10 years of

service 1s to be Petained for 3 years in North East India
etc. and in this view of the matter the impugned order
dated 25.7.96 is liable to be set aside and quashed, dW

W~ 6«mA%E Qlowy
(XII)...
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(XII) For that in the facts and circumstances of the case
withholding of pay, salary, arrear salary, D.A., Bonus etc.

- 22 -

of the applicant from November, 1993 1s most arbltrary and

illegal and as such, the impugned order dated 5.,1.94 for
stoppage of pay ete. 1s also ligble to be set aside and
quashed on_the ground of violation of provisions of Article

21 of the Constitution of India.

6, DETAILS OF THE REMEDIES EXHAUSIED s

The applicant declares that the applicant had filed

representation/departmental appeal tefore the Respondent
No. 8 & 2 on 15,1.94 and 20.1,96 through proper channel
which received no consideration whatsoever as per law. Rather

the Respondents 2, 8 and 10 have implidely rejected the

same by directing the applicant to join hqr. New Delhi .

immediately. Since the matter is very urgent the ingtant
application is filed.

Copy of the representation/Appeal dated 20,1.96

is annexed inlthis application as Document No, 13.

7. MAITER NOT| PREVIOUSLY FILED OR PENDING WITH ANY OTHER
COURT :- |

The applicant further declares that he had not
previously filed any application, writ petition or suit

regarding the matter in respect of which this application

has been made, before any Court or any other Authority or

any other Bench of the Hon'tle Iribwunal mor any such appli-
cation, writ petitlon or suit is pending before any of them,

8, RELIEF(S) SOUGHI :-
In view of the facts mentioned in paragraph
6 above, your Lordships' may be pleased to pass
necessary orders directing the Respondents to withdraw,
recall or otherwlse forebear from giving effect to
the impugned transfer and posting order No. 168/pers-
2/94, issued under No. 3/2/94-pers=2/4014,dated

31.3.94 (Document No, 4), Order No. 6/2/93-TEZ(ESTT)-
50,dtd.. LI
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50, dated 5.1.94 (Document No. 6), order No.,
23/3/94-rers-2/12828, dated 10.9,95(Document
No, 11), Memora,ndum No. 6/2/93-TEZ(ESIT)~1835, dated
15.3.96 together with Memo No, 23/3/95-Pers-2/
2364, dated 4.3.96 (lonament No, 15), and Memo
-randum No. 6/2/93-BEB(ESTT)-4498, dated 25,7.96

(Document No, 17) and after hearing the parties

be further pleased to quash the said impugned
orders dated 81,3.94, 5.1.94, 10.9.95, 15.3,96 whih
4,3,96 and 25,7,96 (Documents annexed as

Amnexure~ 4, 6, 10, 14 and 16 respectively) and/or
Az
pass such other order/orders as to your Lordships!

may deem fit and proper for violation of laid down
rules for transfer and also for piolation of the

provisions of Articles 14, 16 and 21 of the

Constitution of India.

And for this, the applicant, as in duty tound, shall ever pray.

9, INIERIM ORDER, IF ANY PRAYED FOR :

Pending final decision in the application, the

applicant seeks the following interim order :

It is further prayed that your Lordships! may

further be pleased to stay the operation of the impugned

order -dated 31.3.94 (document No., 4), 5.1.94 (document No.6)
15.3.96 mmidx with 4.3.96 (Document No, 9&; of the

4
application, in the interest of Jjustice on medical ground

as well as oo



as well as on humanitarian gromnd for the sake of
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,

completion of the treatment and/or recovery of the

allment of the applicant (in particular) and for saving
the family in general.

10. In the event of application being sent by registered

11.

12,

post, it may be stated whether the applicant desires

to have oral hearing at the admission stage and if so,
he shall attach a self-addressed post card or inland

letter at which intimation regarding the date of hearing
would be sent to him. |

Particulars of Bank Draft/Postal order.filed in

respect o £ the application fee -  Rs,50/-

() Number of Indian Postal order -8 09 34¢7iq Mk 13)glag
(b) Name of the issuing Post office - Gauhal Wead Poxl-ogfice.
(c) Date of issue of postal order(s) - 1‘3\%’.3‘34

(d) Post office at which payable - Guwahatl Head Post Office.

LIST OF ENCLUSURES s-

1) Document No, 1 -~ Opder No. 783/92 issued under Memo No,

2)

3)

4)

5)

6)

9/3/92-SHz (ESIT)-18798 dated 21.12,92
isgh ed by Respondent No. 7.

" " 2 . Office order No, 40/SBI/93 ,issued under
| Memo No. 36/5/88-LEZ(ESIT)-1163,dated
2.3.93 issued by Respondent No. 9.

" " 3 - Representation dated 5.3,93 sent by
~ the agpplieant.
" " 4 _ Office order No. 168/Pers-2/94 issued
‘under No. 3/2/94-Pers=2/4014, dabed
. 31.3, 84 issued by Respondent No. 4,

" " & - Representation by the applicant dated
22,4, 94, :

n 15(a)= Corrigendum dated 25.4.94 sent by the
applicant. ‘ ' _

7)000
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7) Document No, 6 - Memo No, 6/2/93-TEZ(ESIT)-50, '
dated 5.1.94 issued by Respondent No.9.

g) " " 6(a)-Representation filed by the applicant

» ) on 15010940 L

9) * "7 - Memo No, "6/2/93-TEZ(ESTT)-216', |
‘dated 12,1.95 issued by BespondentNo,9,

10) " "® 7(a)-Memo No. 6/2/93-TEZ(ESIL)~572, dated
1.2,95, issued by Respondent No.9.

11y M " 7(b)- Memo No., 6/29/88/Pers-II/1755,

~ dated 24.2,95 issued by Respondent No,.4,

12) " -"s8, , . :
8(a) and 8(b) - Memo No, 0/2/93~TEZ(ESTT)-4620, dated
~ 14.7.95 issued by Respondent No, 8
with Memo dated 30.6.95 with state- -
, L . ment of Aimpugations.
13) Document No,9.- Representation dtd. 17.7.95
14) " " 10 - Order No. 23/3/95-Pers-11/12826 dtd.,
10, 2.96 issued by Respondeht No. 8x é.
15) Document No. 11 - Memo No,6/2/93-1EZ(ESIT)/302,dabéd
- 11.1,96 issued by Respondent No. 8,
6) " " 12 - Departmental appeal dated 20,1.96
' submitted by applicant through proper
' A channel,
1y " 13, - :
13(a) and 13(b) - Memo Mo, 6/2/93-1‘EZ(ESTT) 1502,
dated 28.2,96 issued by Respondent No.8

with enclgsures memo dated I9.2.96
and $hatement of imputations of

) misconduct. : ,
18) " " 14 - Memo No, 6/2/93-LEZ{ESTT)- 1835,dtd,
| o 15,3.96 1ssued by Rspdt, No, 8.
19) " "15 - Bepresentation dtd. 15.3.96.
20) " 16 - Memo No. 6/2/93-TEZ(ESTT)-4498, dtd.

25,7.96 issued by Rspdt No. 10

21) " " 17 ,kwx

17(a) to 17(m) -~ Medical prescriptions and certificates
from 13.2.92 to 1.4.96,

VERIFICATION ..,
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VERIFICAT ION

I, Shri Debangshu Deb, son of Late Jitendra Chandra

’Deb, aged about 32 years, working as Fleld Assistant (General

Duty), I.D.Mo, - JD 01845-V in the office of the Deputy

Commissioner, Government of India, Special Bureau, lezpur, |

in the district of Sonitpur, Assam,‘pa res:{‘%nt of C/o Begum

Daizy Aziz, House No, 2, Rubber Bagan, P. OoTeZpUI'- 784001,
in the district of Sonitpur, Agsam, do hereby verify that

the sta-tements and contents of paragra.phs A4 Cﬂ) T

4 Cz"?)' , _ are true to my
‘kmm personal knowledge and paragraphs 3 Q) S
(XD) . |

belleved to be true on legal advice and tha’c I have not

suppressed any material fact, .

Date 1= 20(8[9%. Eﬂbﬂ”ﬁfﬁbmﬁo

Place : Guwahati. » Signature of the Applicant
To.

Iye Regi

Clntra %ministrative Tribunal,

 Gauhati Bench,
Bhangagarh, Guwahati - 781005,

District : Kamrup, (Assam).

NOTICE ...

i
!



Officeo Order No.78°/92

PL“!’rfr/DO Sting ¢f the following officials Are ordered

Wi i L.edv ko aFfee s e
/. T'B WV“Pmk SB uﬂl'JJdQ SB, Nizawl, '

(uncler pogtfng | .
2. Ramrf—&n&‘\ Q’{A»(m) 8N, Shilleng '
' {under Posting) 5B, Aizawl,
T ”’)"U]L%:g]“’"”q" SO nder OTAers of i gH, Aiyawy,
) : trensfer from |
HCrs, New De1ni

4, Zubal. Das, FA(ep) - SB, hizay) : SB, Guwahati ,
1D~013)] P . . '
S Suk=mal Paul, Fi(GD) sn, Alzaw] ' %B Tezpur. //
JD-01742.x (He may 70 re}noved On completion of his tenure ,bﬁaj ha
_ at §spyr u/aW'L 4 ”/L
\//6T’Dobangqhu Deb, rh{aD D) Nizaw SB, Tezpur, k\

~ — ID=01845_y

--o—.-u---——.—--—-.———..——.—-.-—_.—..——--———.——-—.--—.-.—-.-—

2, - Officialsg mentioned at- S1.Mos 4,
entitled to normaj transfey benifits as oreseribeq under the
Rules. Those qt Sl.Nos. 1 &2 above -are entitled o actual
Joaney time ang actual joufney CXrenses only in connection

With thei transfer fromw sn, Shillong to &g, hizawl, They are
reyuired tn ont for ﬂruwal of nrgz, within ¢our month‘ of the
dulv OE foining the néy Stetion on +- “ansfer, fa:lldq which, they
shalt' py,. HOTRIRA Ly 0¢nkrw' ovcrnmfnf Rules, ;

3 | Jha ol cp%unn 6 of 9) No.2.ﬁbovn, .o, Skri Raniit
Qn\ﬁk LFy (MY Lhdnmd: meg\ MQ dutiec af sp, 3hillong

T LR ﬂwrr~+4or ¢ report

-

e oy

) > 81 Ne.3 above, i, Shri Bhullry

YL e L ey . oot - - - Lo DC, s, alzawl, on

T AU e e U, e Delhi,

5, Thiy 1‘xuc~ With the ovroval of the Additional,Commi-
Ssionor, o1, Shl]Jan

‘s I .
R - l [
( K, M Kartha )
Asstt, Comm13319ner (ndmn)

/\\' Tt No,2/3/99 c=SH5(BEsT) =" - 181958
Ce T fovernment of India,

Special Bureau, -

'ohillonq - 703014

o Dated, the . 21,12,92
ggnx_to g . ’ ,

1-2) 5./5hrq T, B Phde/anth Sinqh, SFi(cp), Thro' sg; +Shillong,

3) hlL Bhulle Swnqv SF(GD) , Thro' US(Pers.V) (Cab,Sectt, )N, D,
\',,-U Shy, Gy Y ‘vﬂ%nnn*wvnﬂ—lpgbrmn'*'m Deh, u((,D)
’Jmo'/h(. n, waw;) L A d oY retey S _g_f_{,/_
7 ﬂ) ) . v) g, ”.D 10-12) GsTrars «II) ,H0Ors, M,D,
' T /& ‘ 14) JCA’"W\ Pore, N.Polnid,

VT e '\371%1/(\’.1"\"“1! atd/

%/ MO} ) . | | “ ;ﬁ“ Ou’i ",.

/ .
)
~°°

e LW‘J/, ulle g

—/—
-

St - Coniie (Mg
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. - 0.0.No. 4&5 /SBT/93 . o BESRET

The follc},va\g hej‘d,Assistants have been transferred with -
immed*ate ~ffect.

- v @Rl W P i e . e em ms ew ms v e e

31.No. Nwme AW 1D No- FROM To _Remarks
-w N -1 Y “ W W A s ES e e s W W ™ M g o -
' ' %/Sh?t N . o o .
1. rdesohe Koe h ‘ Tawang  Jimithang Fu)l gransfey - -
| - _— , ‘ ‘ - bannfiy
L4 Dahmxﬁ.cl«u Doh Teznur . 2iro . Agtual Journcy
! TR P Y _ : time & expenses.
E 3. §N(a\m.l. P«“U .e Te:zpur Bomdila wmnglOnmwa
L 0190000

fi - - qy e e [ s e ee s T e ew’ e e e e .s e e e

T @ & > P e - -

[ .
2 ‘ Transfer of 3hri s.Acharjeé, FA(GD),ID No.JD 01940-W fyom 3B
| Tezpur t> I'IP Jimithang ocdered vide 0,0.No.25 5/5NT/92 issued. updey

endorsement No. 36/1/89~TEZ (Estt) dated 6. 11.92(at Sl.No.4) is hereby
cancelled ., -

3. whis issues witi the approval of DC .
i . Offige Ordar Book ’ o ;L\Jﬂu.w.ah.,.w
., SB, Terpur . z o ‘ (P, Borah )

As3istant Commissioner (Admn.)

" No. 35/5/38~TLZ(Lstt)— .
A S Government of Inds

| Spial Tarcty

TEZPUR

\i)ated, the 5\7/ 3/75

» ¢ They will have the option to draw

o C"pb' Yo sy L HR\ either at Central Govt, reto

“1_' ]. hM l"@chl%()n) R wm ...i \ 3 yOVT, ff 08
‘i'\,fl‘(ﬂ ' g e, el 1) c.n I;\ﬂzﬁ:% ‘LAl Comfrere basis as-admissible.
i

!

i

‘ L

i . nl:mtlon for TrA advapee i

03 Sk S Pannl F’Mab Tarpue ¢ AT pee 1d

i flemured Chowld De submitecd within
i A LA B Fordes. p M“D7~$"> ’QZF“L ms oxf\mecupi: of the Owdep,

5. Accountt Branck.n Te2pyn (). comeg)

i ' (ﬁ)wﬂa——*’
' ' Assistant ‘omniss ionea(l\dmp.)

NOO/Cor ’ o =
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X - _ : ,7“'),
» '2/()\

5 To e
LANNEKURF—~% l

[ ——

The Doputy Comdassionsr,
Special Bureau,
dovt, of Inids,

v Teapup
: {  (THROWGH PROP.A OBANNEL)
/ Sub s, prayer for 22 sting st proper @_agur on
7,' : o hwnamstarien grounds,
[ &
el B ‘
Co / I [ +With returerca &0.!!0.40/ SBT/93 is-ued under
endorsement no, 3¢/ %/88.1:3(59r)- ! ; dated 2,3,93 regerding
/ ny furthor poating towerds FIP,2iro, '
2, " In this comoxion,I would 1ike t> infom
* your that sines my dete of jeirdng 4n s~nrvioe, X hove been
J posted in forwvard placss {e &xinong,limaul,cr.zmpmt for
Vi four years,Duwing ny duration in Chemphai I have given st : :
A leant four to five represervtations to Additisonsl Comnmdseion-r '

of 3,illony stating the emphasis of my difficulties in
wy fardly as my mother and aister is completely lopely in
»y house $,e, at Tezpur.A= I bove alresdy mentionsl in my
repressrtations that my eldep brother Arumangshu Db, FA(GD)
of thié orgarisation have been posted at S8,Guwabaty.As ny
elder brolher posted at 53,0uvelntf,My mother is & widow Coy
an aged woman of 53 years ani she is suffering from Cordieo ‘
probleus, b it ia not poevible for her to cope up dAlly -
hous:zhold activitice, My mein problem is thet oy family i
lacking from having ary mele menber ot present to csrry on :
the day to day problems,As I heve already nentioned esrlier :
thet my mother is Cardiaoc patient and gged women, So it 4s !
well ensurefi that A Cerdiac patient 1ike her cammot regulate
. the daily daily work in family,Moreover I em having an grown /

up sister,and wvhioch 48 not possible for her also to adjust
thz outdoor works of our daily needs,A¢ the situation is

not preforabla for a young girl to cerry on all the work
1ik» this,Renoe I am presenting before you my motherts
cortificote regarding Cardiso problems, Therefore I reguaot-
you to o through my applicstion carefully and to retlise
ny problems whole heertly:I hpoe sir,you will be guite aware
of vy prohlems end being en reasonzhle person you will be '
kind enough to permit me to stay at least one tenure at :
proper Tezpur on humemtarien grounds,

W " Thanking you,
/

)o o
\'7 mtc £.303 Yours faithfully,

'%

& A "_ﬁ
\oer DG e ) Ay
B o ]
\,«/ ‘

(Debangahv Deb)

_FA(GD), I, Hoy IP-01845-Y
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}A#fﬂ v . / Sy // SQQt;@
- Office Order No.jé{‘ /Per°-2/9& i ///

The following transfer/nostlno of Fle“d ﬁg leﬂnt \GD}
is ordered thh immediate effect'~

,g-

SN Name & Dusignation From ) Reanrkn
1. Shri Debanghsu Deb, FA SB Tezpur Hgrs.ilew Delhi -
. JD-01845-~V
2¢ The official should report‘for duty at his new place

of posting on relief from his present place of postinjg after
availing oi the joining time permissible under the rules.

3, . The official if he intend to apply for TA/DA advance

must do so within 7 days of thec receipt of this order irreSpective
of the fact whether he intend to represent against his transfer
or not & failure to draw the advance wlll not be entertained as

a ground for delay in relief on transfer. '

L. The transfer order must be implemented within an upper
time limit of 2 months irrespective of the fact whether a
representation against the transfer is pending a decision or not.

This has the approval of Competent Afthority.
o 2,
p@&?ﬂx;ﬂ . . . | [
b///////’ - : ~ (pP.X MATHUR) :
UNDER STCRETARY (PERS II)

No.3/2/9%~Perg-2  Lye)
Vw/ Government of India v\

9@1 “ji;)f o Cabinet Secretariat

4

" t o h . 8-B, South Block
; rector of Accounts _ New Delhi, the M\~ -iNNq
s Cabinet Secretariat ( W) ' -
_ 'New Delhi .

- Copy toi=-

1. Controlling Officer, SB Tezpur - He is ddvised to ensure

that the official applies for TA/DA advance within 7 days
i and is released for transfer within the upper time limit
: of 2 months. He must ensure that the representation if

any, is forwarded to Pers., Division in terms of the
existing transfer policy guidelines and the official
advised to act in accordance with the Ytanding instructions.

_— st g

l : i 00002/—
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' Chps, Uobay,eat Deb, FA(GD) thro! his controlliag
olineers He -1 required to apt for ' witiung 4
montrs of his joining at the new -stxtion o ped’
proforma appenced below:- _

I_ . _hercby opt owi-
(i) Rent free accommodation or ¥RA in lieu theicol on
" contrere basls i.c. an admisaible to correaponaing
- police officers in the state of postin,.

Ve OR
(ii) To draw HRApht;CéhﬁrdI“Rates plus compensation in
lieu of KFA on confrere basis. '

Signature - . | e

Name ' .

Designation _

- -

-
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. To . .
’ The Adaiticnal Secretary (Pers) ANNEXURE—S |
on z e
Cale:. ectt. E"c;wrt.mc;J? ?ggia, s _

‘ Few Delhi. Y

L Sr, - ' )

'; | . Plea se refer, to Tezpur Memo Mol 6/2/93-TEZ(ESTE)-
2104, dt. 20.4.94 eﬁélosing N.Dglhi vide.D.0.FO, 168/pers~
2/94 issued under endorsement Ko, 3/2/94-Pers.2-4014 dt.

v | ~ '31.3.94 regarding my transfer from 3B Tezpur to L q.nW,
| Delhi, o

8ince from the time of my Jjoining on 16.2,89 to
: 5.1.93 I had been-posted to Shillong, Alzwal, & FIP Champhai

N in Mzwal section. In F'IPA Champai also where I had-my left
: ) jomee leg knee joint injury mmd back pain. There Dr,Roding-

, liana, Medical & Health O0fficer, Champal Ciyvil Hospi{:éi
S referred me to Guwahati Medical College for better, treatment,'
- - So in my'representation in champal I have given options
for three places (a ) Tezpur (b) Guwahati (c) Dhubri., I have .
~ bhosen the place Tezpur and Dhmbri as because these places

are nearer to Guwahati. After this SB 8hillong office has
W _ transferred me to Tezpur'. After few days of Joining in
’ %cﬂ@ﬁhfupm BB Tezpur office started giving me order to move

’ '/vé,rﬂ" to Ziro inspite of my medical advise. I could not wmder-
f*‘%\; ‘stand why they were tryirg to shift me to Ziro inspite of

V
\r/‘;‘r\{\r 'all my medical specialists advise. As because Ziro is
o  a cold climatic region and high altitude area. My left
leg knee joint injury and back pain turned into arthrities

Eed
"4
v
)
3

X . which is strictly prohibited for the above area, in order
- to avoid future problen.

But S4r, I have received a Memo fram Tezpur
office that I have been transferred to N.Delhi and there
will be availability of me;dical faciltities. Everyone is
not paying any' attention to r‘ixy mein problem 1.,e, my

- . -medical problem. My main problem is of arthrities and I
-2 . on under treatment by Dr.A.K.Mahanta, M.S8.(ORIHS).My
| ‘ ' ' medical ...
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-2 - .
medical specialists has advised me to carry on my medical
treatment in Guwahati Medical College and advised me strictly

to prohibit the cold eclimatic area, high altitude placeé
and also avold long distances gmimtejourney and to always
1l bath by lukeworm water due to my legljoint injury and
back pain.

Sir, in my representation I have requestcd i» you to
transfer me to Tezpur or Cuwshati, where I can carry on my
further treatment a$ because Guwahati is also medical facili-

tated area. 4nd I have never requested you to transfer me
out of my section. There 1s no scarcity of Doectors nor of
medical eolleges 1n "Assam. So, Syr, they are turning my
problem to another way elther at solving it straight forward-

ly transferring me fezpur or Guwabati. One thing more I
think you have not gone through my medical certificates
properly. 4And the medical officer and Chief Medical and
Health Officer at Tezpur Civil Hogpital referred me to

G.M.C, Orthopaeldic centre for my better treatment. Doctor
of Orthopakdic centre has not declared my case as a case

of fallure nor they have suggested me to shift my medical
zase to N.Delhi.-lt ig according to the advise of my Doctor,

. I have requested you to transfer me to Tezpur or Guwahati

not on my own interest. When there is availability of
medical resources in Assam why should I shift to New Delh,
Another thing if my deptt in so aware about my

dlease .then whey have Tezpur office has.relieved me on
3.11,93 forecibly before £ive months ago. If they were my

well wishers they ecould not relieved me elther they could
kept me here and.could tell me to continue my treatment,
As because 5B Tezpur office has forcely relieved me inspite

of having my medical problem, then the entire period wnilch
I had spend must be treated as speclal leave. My D.A,,

arrearsyeec e

R
8
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-3 -
arrears, bonus and shlary may please be given to me.

Lastly, Sir I have never asked for N,Delhi. It
is really very strange that 1 have bsen transferred to
N.Delhi, I think what I am trying to pontway to you. You

will be able to understand. I am requesting you that
plesse transfer me to Yuwahati as per doctor advise,
Please try to realise my conditions and for five months
I an spending ry days without pay, D.A. arrear and bonus
also. Please do not let me in despair. I am seeking
judgement from you, You are the Mamsxx daniel person
evervibi: g lLies upor :«'ou.‘

“hanking you in anticipation. I ramair.
Yours faithfully,

8d/- Debangshu Deb
F.a.(GD) I/D 1/0 JD-01845-¥

tnelo ; Yedical Tezpur,
Cortificates

Dﬁtﬁ [t 22.4.54.

Copy for Information tc .-

(& Spl.decretary, C.k.8ectt., favt, of India, New Delki for
your kind information and necessary action at your end
pleasa. iwitkout encicsure)

(b) Under Secretary (Pers-1l§, Lab. sectt, Govt., of Indls,

New Delhi (without enclosure)
Yours falthfully,

1. &dvance copy to 34/~ Debangshu Ded
mrs. X Deiht FA(GD) 8B THZPUR

(hrough Proper channel
eopy will be send taroe officz2)
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Under certifiate of posting

| ostine -
o ANNEXURE—(*

The 4dditional Secretary (Pers),

Cab, Sectt,

Govt, of India,

New Delhi

SUB :~ CORRIGENDUM.,

Sir,

Please refer to my representation dated 22.,4.94
against my transferorder addressed to you and copy to
the Spl.Secrebary and Under Secretary (Pers.II) in

advance copy and through proper channel copy r egarding my
transfer to Guwah#iti instead of N.Delhi on medical ground.

In my representations at para 1, my Joining
date at SB deptt., may please be read as dt., 06.2.839 to
5.1.93 instead of 16.,2.89 to 5,1.93 at SB Shillong,
Alzwal and FIP Champai.

This 1s for your information please.

fhanking you Sir,
Yours faithfully,

Sd/- Debangshu Deb
F.a.(G.D.,) TEZFUR
I/D 110 JD - 01845 V

Date ; 25,4.94

Rx

1.Advance copy to Hirs.
(Through groper channel copy will
be send through office).
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ANNEXURE—G |
XV € %yglmms«:')nm R%’/AD

N0e6/2/93=TRZ(F3TT) e = o
Go;ommmt of India = 36
Special Bureau

[ E XN YRR
Tezpur, the 5{\%‘{
3 !
Pay & allowance of Shri Debangshu Deb,PA(GD) should
not be drawn & disbursement stopped till further instruction,
2. Undisbursed pay & allowances may be retained here

Upto such time as permissible & theresfter refunded to
Director of Accounts, Cabinet 3ecretarfat(sw), New Delnd,

/

{(P. BORAH)
ASSISTANT COM' 1S310NER (ADMN,)

Accounts Branch‘ SB Tezpur ( 2 copies)

'Cog' y tos ‘
1, 1/C SB Ziros Undisbursed pay & allowances may be

teturn«! to this office for further action,

L/;;“‘ Shri Debangshu Deb,FA(GD), C/o Begum Daizy Aziz,

House No.2, Rubber Bagan, Tezpur -~ 784 001

éibviwf ) oxf
ASSISTANT COMMIZaYONR f(ﬁ?mn.)



e~
REGISTERED WITH A/D:." 3
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.__To _» e
Wpﬂty’%mmm&,«\f s ANNE XURE—((%)
Speciad~Bureau, :
Govt, of India, TEZPUR.
SUB : - PAY AND ALLOWANCES.
Sir,

With reference to your Memo No, 6/2/93-TEZ(Egtt)-
50, dated 5.1.94 regarding pay and allewances stopped
ti1l further information. For your information, as per Govt.
rules allowances (any kind of allowances) should not be
stopped. Moreover, you have forcely relieved me instead
of my medical ground. So question does not arise to stoppage
of pay aléo. You have very well known that I have not
violated any Govt, rules. |

Therefore, my allowances D.A., arrears, Bonus
etc, may kindly be send to me at the earliest.

This is for your information,

kKK;’ Yours faithfully,"
(;kaﬂf Date :-15,1.94 Sd/- Debangshu Deb
//\q& F.A.(G.D.) SB TEZPUR
\"J'}Su I/D No. JD 01845 V
o Copy for information to :-
fkgh &y 1. 4Addl, Commissioner, Spl.
\ 4V¥' Bureau, Govt, of India,Shillong

for necessary action at your
end please.
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CECHET/IMALDIATE S

0.6/2/93=T52(ESTT) - 2 / (.,
GOVHRNKINT OF INDIA ©~ N~ [ :
SFECIAL PUR7AU NEXURE . 7 J

o0 e

Tezpur, the —/_9\ “j/7/f“\

Hemorandum

e

Subt hezresentation of l.ri bLebangshu
Veb,FA(GD) regerding his transfer.

With reference to the subject cited above
Shri Debangsbu Deb, FA(GD) is hereby informed that
he was relieved from 3B, Tezpur on 03-05-33 on transfer

" to Ziro and subsequently he was transferred to. HQrs,

New-Delhl. The order to this effect weA already sent
to his home address on 20-4-94, Hence, DC 5B Tezpur
1s no longer remained as his controlling officer, ™t

2, In view of the fact as stated sbove, his
representations with regard to his fresh posting etc

are not acceptable to us. He may submit the seme to

his new Controlling Officer i.e. Under 3ecretary (Pers-II)
at Hqrs.

R The 3(three) copies of his representstion dated

\/égz; Debangshu Deb,FA(GD)

28-9-94, 21-11-94 & 28-11-94 are returned herewith for
necessery action at your end,

P

/25

EncloiAs stated AQI L EE C
2 ( B.Bha 'Qg%(;grjee)
Admn) .

Assliztant Commiasioner

C/0 Begam Dalzy Aziz ICL,’
House No.2,Rubber Bagan
Tezpuri784001,

Copy for information to:

1+ Under Secretary (Pers.II) HQra, New-Uelhi,
2. Assistant Commissioner(Admn), SB, Shillong.

. “/////”

~ Assiatant Commisstomer(Admn)
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ANNE X URE. "‘/[“‘J

No.6/2/93-TEz(ESTT)~
Government of India
Special Bureau

LI I N S S

& r—

Tezpur, the \\:L\C\S
MEMORANDUM

Subjecta Representation of Shri Debangshu
Deb, FA(GD) TYegarding his transfer,

..9...000.

DC, 8B, Tezpur is no longer hig Controlling Officer and
hence hig further Yeprescntations dated 9.1,95 and dated
20.1.95 addressed to Secretary, Hgrs, and Asstt,
Commissioner(Admn.)c SB, Tezpur Lespectively on the above
subject should not be sent to this office. ag such hig
aforesaiq I'epresentations are returned herewith, 1in

original for further necCessary action,

24 However, he mMay represent through his new Controlling

Officer i.e, US(Pers,IT » Hqrs, New Delhi, if he so

desires,

EncliAs stated

™

/Mu@ﬁgu
- (B, BIATTACHARJIEE
ASSISTANT COMMISsIOnER \TIMM

Shri Debangshu Deb,Fa(GD), ’ %I Q}%j
C/o Begam Dalzy Aziz '

House No.2, Rubber Bagan

Tezpur - 784 001
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VAVAS

‘ UL AR
No«6/29/88/Perg-2 /73>5’ 5/§&MEDIATE
Overnment of India Ve

G B Re ao A/D
.‘ | Cabinet Secretariat ENNEXURE“?(L' |
W

, 8-B, South Block,
o New Delhi, the 24/1sy—

MEMORANDUM

Subject:~ Representations of Shri Debangshu Deb, FA(GD)
regarding his transfer to Hqrs.,

*20900s

With reference to the subject cited above,
Shri Debangshu Deb, FA(GD) is hereby informed that his
case has already been considered in detail,

2 It has been decided that Sh, Deb should comply with the
transfer order ang report to Hqrs. New Delhi without further

i
N : (P.K ./ MATHUR)
» . UNDER SECRETARY (PERS II)

Shri Debangshu Deb, FA(GD)
C/o Begum Daizy Azaz,
He Nos 2, Rubber Bagan,

Tezpur- 784001

Y&

-
S

Y

%z

\"j’,w
,ﬂj/

c

4
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SECRET/IMMEDINTE ‘%‘ oY/

| No.6/2/93-TEZ (ESTT) - $LLO[T ‘ L
b2 Governmont of India _ANNEXU“E‘""}D l
Specia% Bufcau _ )

Tezpur, the /4775~ *
MEMORANDUM | ‘

qus.

Memo No.23/3/95-Pers,2-10579 dated 30.6,95
alongwith i

ts enclosures is enclosed, in original.

2, Receipt of the same may please be acknowledged.

Encl: As stated

( RaAJESH MISHRA )
DEPUTY COMMISSIONER

Shri Debangshu Deb,Fa (GD)

C/o Begum Daizy Aziz

H.No.2, Rubber Bagan

TEZPUR - 784 001 . '
B e .




| Jas, 2 | A4A
" NO 023/3/95.-9“%;'8_.2 ' o ) 7 ’ '

- : Government of India - ANNEXUREwg("‘)
= Cabinet Secretatriat - : :

+8-5, South Block
~ \New Delhi, the T/577§
MENMORANDUM .-

L

Shri Debangshu Deb, FA(GD) is hereby informed
that 1t is proposed to take action against him under
Rule 16 of CCS (CCA) Rules, 1965. A statement of the
‘imputations of misconduct or misbehaviour on which

- actlon is proposed to be taken as mentioned above,
is enclosed,

- 2o Shri Debangshu Deb, FA(GD) is hereby given an
opportunity to make such representation as he may wish
to make against the proposal.

3. If Shri Debangshu Deb, FA(GD) fails to submit
his representation within 10 days of the receipt of
this Memorandgm, it will be presumed that he has no
representation to make and orders will be liable to
be passed against Shri Debangshu Deb ex~parte.

L4

b. The receipt of this memorandum should be acknowledgcd
by Shri Debangshu Deb, FA(GD). :

(9}(}/10' I R

| (_GURINDER SINGH )
VBN \gjy ' JOINT SECRETARY (PERS)
S & \
@‘W’ M\ 4 - DISCIPLINARY AUTHORITY
Vo To | _ Dol

Shri bebangshu Deb, FA(GD)
Thae’' ¢, S8 Tegpes
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ANNEXURE— g(b)} ' 4%

!

4 ,‘ STATEMENT OF IMPUTATION OF MISCOMDUJT “RANED

AGAINST SHRI DEBANGSHU DEB, FA(GD) CABINET
SECRETARIAT, HGRS., MNEW DELHI. -

[

v

That the sald Shri Debangshu Deb was posted und
working as FA(GD) at SB, Tezpur. He was transferred to
Hgrs. New Delhi vide Order dated 31-394, The said
Shri Deb has not joined duty at Hqrs. New Delhi as yet
and has bheen scnding one representation after another
to his superior officers seeking cancellation of his
trausfer order to Hgrs. at Delhil. e has used impolite
and intemperate language while submltting sudi represen-
tatlons, for whitch -a~répular DE has already been ordered
against him vide memo dated 9.5.9%. The said Shri Debangshu
Deb has ngt shown any improvement in his conduct even after
lssue of a Charyge=sheet to hipg. e has sent anoler
representation dated 25-5-95 addressed to JS(Pers) using
intemperate and impolite language, and displaying highly
contemptous and disrespectful attitude towards his senior
officers. In his representation dated 25-5-95 he has
written " I have gilven near you more than enough time
to solve my case. But you have falled to find a definite
solution. I am filing my casc near CAT. The rest
conversution of us will be held near them."

By hls aforesaid acts of wilful insubordinsation,
the said Shri Debangshu Deb has_copducted himaelf in a

‘manner hipghly unbecoming of a Govt. servint—an® His thus

~o

et

ﬁ?}"ﬁt@d”iiﬁlé”} (M )“"(“i:ﬁ*&' (1ii)of ¢Cs (Conduct) Rules,
1904k 4 ' '

%

>

v
X

¢ .
\(Bm .K/ 5 .), ' 3 e r\\1 LN~
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50 ' ANNEXURE— O

The Je 8 (pors)
Cabinet gacretel icte,
Govt, of madia,
few nelvi,

gir,

"1tk referance to your memo Re. 23/3/95 ererseiielnNtze,
dated « 30/6/95 under TegZpur endor@ement no, 6/2/¢93=Ter={EBLL)
-4620 dt,-14/7/¢8,

rccording to your memorendun you have considerced my
statement in my provious reprosentsticn dt, 25/3/95 vhich T
have send to you according to you my atatement contained ime
polite and intamparete language, and in point no, 2, you have
mentioned that you are giving me the opportunity of giving such
reprasentation against the memo, amd in 3rd point, you have
menticnoed that 1f I fall to answor this memorendm within 10
days, than it will be presumed by you that I c8n make no roe
presgntation and orders will be liable to passed agatinat me,

Now I em clerify your point obderding to your satig.
facticn before €4%ds discribing roint no {1y} {i,e. about my
btitement, lot me clenr uv point ao (2) of yours in point no

Ww ‘ {2) Yyou have menticned that yousare giving me the opportunnty

/ to mdko such ropresantation against this memo, gir, I bag ycur

/)\/«-/ perdon kut geceording to your 2nd point you are well caning my
// \0)10 roprosentaticn, and according to you, I think my reprasentat ion

\6) j&/ contained no intemperaste language otherwise you wvouldént have
P{g\{?{\;f given me the opportunity to make the game represantation againasg

(,V&, this memo, Thenks for giving me the opportunity, I will try ny
\{;/\1%2 level Lest to satisfy your points,

In roint no (3) , quostion doms not arise for not
giving you eny reply within 10 doys, uby will T hesitate in
ansering your questions 3 pnd for your informaticn I could lik>
to say that I hod received your memo fraon Tozpur office in

14/7/95 at 4,45 pem, 80 , fthe effect cf this memorandum may bo
calculate fram this very dote and timeeim

in page 3, otetarert of Imputdtion of miseconduct
- fromed suoinst ghrl pebengehu ds¥ .- Your point no, 1y 18 re¢ire
ding my misecondict and mis-behavicer, 30, lot me give my answers
against your trese charges, I am writing my problem sgain in
details,

"

PoTsCs
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- I pabangshu peb was firstly posted from F,I,p. Chempai
énizowl setupy to Tezpur 'ari medical ground vide meo no, §8
Shilllong 00 NO=-783/92 under endorsement no, 2/3/92e51G=(BELL) .
18798, at, 21,12.92, rnd oy mddicsl problem 1s much clear near
¥ou and also nesar Tezpuyx oftice, Frum tha vory begining when Y
was transfered from ¥, I, chempes to Tezpur it wes en med{ical
ground, &nd mcreover I havs coampleted ny tenura of 5 yosrs oute
side my homa posting f.e, Tezpur, afrer I have joined Tozpur
from F,I,p, Chanmpai £irstly I vas civen orders to re poeted to
2610, I requasted nesxr the Tezpur 38 Office not to trenafer mo
to zero, bLut thuy dented my propocal ignoring my medical Ca60,
I am on artharitios patient ens T &m under the treatment of or,
Anil ¥Xre Mahence associate profossor of suwawaty Mediceal Collage,
He had guggestod ma to follow gane msdical tips wore no,

(1) To avoid cold climate ond high altituwde area,
(2) TO bath in luke wagen watar,
(3) To awiid long distanca Journey,

The modicel certificate of my artherities and references
of Dr. anil xr, Mananta was attacred in my repressntati{on and
was submitted near them, But Tezpur O0ffice after GAtting my e
presentatica with medical certificate, gave anothar memo to ma
, 8tating in it that® I must be fully grsed cured within six months*,
Wutbonuou 18 such a dAisctse which cannot he cured witnin o
spocific period, ruther it needs a Pocific time and reqular
' medical treatment to ke cured, inowing »1) that medicnl problea
‘ ~//\qlo 1 wap trensferad to Rew pelhi on 31/3/9%4 and tve rest ig known
\5\%‘}7-1:0 yOu, f, I come to Tezpur on xix 16/2/93 fron that timee own-
MVQ\}& ¢n wards I wag tnceo transfered to rero, then agein to New peln 1e¢
f\r"/ ¢X The e basic think 1 could like to tell you that, hew can Termur
: W §6 Office ignore my medical prablem end rFresoription of my pegter
’ 3dvise, Did my vr, ddcdare that my cose is & fatlure cese ? rha
how do they rejact my DOgters prescription snd on what basis 3
Is my medical problem not & problan near you ali 3 or 44 you
coizider my case es & matter of joke nenr you all ¥ from 16/2/03
to t11) this they I have been hsrsassed by the senior of ficers,
I +ave reen without BY for @ such a leng torm and for this I ~m
anable to carry cut my medical treatment 3180 And now you are
charging agaiaat ma thargns of mis.conduct with genoir officers
for d2nsalatian of m? trensfer crierg, T have alrcady send you an
rapresentation aginst your chaxges of mis~conduct agaimat mo,still
whon you are putting much inpoctanca gain on miseconduct then 1
must say that is it not the resgarsi* Liityy cf e senior off {cers
to be kind and considorsta towsrds ouboréinate, From suek o long
tem 1 have keen pPleading regquesting near the conior off icers.
Pe¥ol,



e R I 4L
f ‘ébéuiz more than 1k yra,,what result did ¥ get from themd 1 got
%amamﬂnu I got a mema miswconduct which I huve not done 3
'*)ﬁ‘%eam roFule t have roveived fraom my senicy CEficevs in reupect
. Tof my representaticn, The Ling which you heve quoted in this memo
cax,z:ien no languagn of imput:stim in it, It is simply written
in direat Lngiimk langunags that you hads thken enocugh tine &@.agld

2

tion will be noar than, 50 what vul@ﬂmmh m v ft 7 7 e;m no.

lack -of obadicmm in t dRotn tamnant, §ir, My repwsan ation i -

o | naver hagt m int,mpomta languaga. I dmtt know why the mpntnr

S officers are xaakmg such f@}ﬁe pmcw;mtim sgainat we, so, my

5 | ansvwer townras your memo is z:atmﬁacwzﬁly answerd by me, T would

]-5;:‘ ) e lﬁw L0 say t\‘mt‘ 7 &n an artrerities patieil and I nevd mgulnr
SR mesdiwl tr@tmont to avold feteva preklen and in e disceses

R gmg cmmﬁ Ye m%nmd ﬂam wAthin auek tiae U ia éiﬁﬁwm can m

| Ycu 8llow me o am,{ 3~€ yefma In "expur (proper) so that T esn
| GRILY O my medical) tmatmam then T will go to any plsca of
_ posting m Mdin decided by you, ¥ mremtse ¥ will go 8ceording
o . to Your cholceable posting, But you must give me dssurdnce ¢o
P shay (or Fed, gvrg. MY propogsl iz near you, now you decide what
3 cu Yo want to 40 ? my 9s¢ neolds now more explatnation to Fo
= WM ’ ,mzpm fned nmm ym; {,hmzwhwghly. The m34in think you know that my
/ cese- 18 basbien on r;r»‘slity thal'g vhy 1 havae the strong poiat
Q%”“// t.c» M,,ht Ler my Justice i1l tre end, You rezliiss youmrr:lf that @
7 \9)0 ponscn {or more. than ane yonr atgnt mmt?s (1) ¥re, 8(monthy 1s |
W\ )\,—fia%i‘.ing Iny he céz;@. which iz ¢ medicul Bse, 8 cleay case with
0¢ . no. dcmhts, but oksteclos hase lLiaeen crented 1 my way by f.B.0f fice
,j’ w@z‘*wm Ly desuing mma lteme, ¥ hevw lm..n WALROUL PaYe Do Ao
: “ea, ‘benus from 2993 -a;ti 11 . t¢ day how om 3 peszing my days ¥
mwe YOu QVor Trwxsm. triad L0 realice that what ie +ha pmium
- of my state of mind  ia ,.Ma asatrect usétunticn 3 You are not only
“ %:or:tuxing ma .ﬁ:‘inamﬁia‘ly but mentally elao, ao imepite of putting
' such false blem @ me by you all, vou munsL 8aren that I hava not
lost my ratiente in focing you and your problem inspite of such
;hamsﬁmnt. once Bemin think aware my nmmwal. It you eonsider
‘imy C8a2 on med:u:a}. gmunci, 4 request you to transfer me on medical
o gfwm Ga Tezpur pmmz? O will remain aver grateful near you,

-

L T%nkihg yau.

e - {mrrﬁ faithtuuy.
- pace . 1 . o e ( DEBANGSHU pRR )
i FeRe(GD) T.M,F0,TDOIRASY
I 'm@ﬁ?‘*a copy tow o 0 feBe InzEUR,
3o m.(mw) My through: px:cm o
””W’ﬂl Copy will be sena x
RX Y TenpUA, R au,ml.aﬁr‘af ma e
. \,@ue%ﬁ e
Ndﬁnui% nelanor”

i

c;lva my aane, ao Tew £iling my cnse nger cat nnd rest converstm o

' cured, but it cen b@ mstmmw threugh reqular treatment, jo, i€

o
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e | ORDER

'} . |

|

| WHEREAS Departmental proceedings under Rule 16 of

o  CCS (CCA) Rules, 1965 were initiated apainst Shri Debungshu

: Deb, FA(GD) vide Memo of charge issued under No.23/3/95-Pers-2
dated 3%0.6.95 on the charges of using intemperate and impolite
language and displaying highly contemptuous and disrespectful
attitude towards his senior ‘officers in his representation

> which he submitted with reference to the appointment of

Presenting Officer in a separate DE, for major penalty initiuted
against him for unauthorised absence. :

i il e -

2. - ' WHEREAS Shri Debangshu Deb was civen an opportunity to

represent ugoinst the aforesaid Memo of, charge dated 3C.6.95.

Shri Debangshu Deb: submitted his Defence 8tatement on 17.7.93

2 wherein again he has used uncalled for ndunwarrented langusies

" He has attempted to side~track the issue by sending coples of

h , medical prescriptions to Jjustify his unauthorised absence

which 18 the subject~matter of another DE against him. The

, precise issue in %the present minor penalty actlon was the

. ._ use of intemperate ahd impolite language.by Shri Debangshu Dcb

l‘ 4///7’/ in his representation dated 25.5.95. ' Shri Deb has not shovn

- /7A(~y any remorse or repentance for having used insolent and impalite
\Mlanguage, which.is manifestly clecar fyom the records.

/\4) \,,/ _
3 EQrﬁk¥¢NJ3. WHEAEAS having regard to the facts and circumstanées of
" Y - the case, the undersigned is of the opinlon that the charge

! against Shri Debangshu Deb as contained in the Memo of charge
_ dated 30.6.95 is proved on the basis of documentary evidence

on record.

| Lo NOW, THEREFORE, the undersigned in exercise of the

: povers conferged under Rule 15 (3) of CCS (CCA) Rules, 1965
i » hereby Lmposes the penalty of " Censure " on Shrl Debangshu
5 Deb, FA (GL). .

, ' _c§&i,

y : ( GURINDER SINGH )
VoL ' JOINT SECRETARY (PERS)
. : DISCIPLINARY AUTMIORLT

- \/Sﬁf{ Debangshu Deb, FA-
E ~thro! gchJE%QE4

Copy to:~-

oo 1»"Deputy Comuissioner, SB Tezpur (2 copies)
. 2. Personal file. '

3. CCR Cell. /

. ( P.K. MATHUR z
PI , UNDER SECRETARY (PERS II)

v
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NOe6/2/93-TEZ (ESTT). 20D
Government of India .96
Special Bureau

Post Box No.18
Tezpur, the

MEMORANDUM

With reference to his represantation
dated 5,110,985 addressecd to J3(Pers) (DP.A,), Cabinet

Secretariat, Government of India, New Delhi against
the order of "Censure®

Shri Debangshu Deb,FA(GD) is
advised to file an appe

al, if he feels dissatisfied
with the order passed by the Disciplinary Authority,

( RAJESg/Mfg;;; )
DEPUTY COMMISSIONER

O

V/éhri Debangshu Deb
C/0 Begum Daizy Aziz

3;& ' H.No.2, Rubber Bagan
*{ffl//// Tezpur - 784 001
7 A
9k
W v
0 W\
MO ep¥
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The va. (Pers (Do Ao)
Cabinet Secrefariat, S
Govt, Of India, NeDelhi, vt

Sub ;- Consider and appeal for taking up 'Censure’
from my case.

Sir, . ~
With reference to Tezpur memo No. 6/2/93~Tez-302,
dt. 11.1.96. I have received Tezpur memo on 12 Jan at afternoon

time in respect of my representations you.have suggested

me to file an appeal near the Disciplinary Authority J.S.pers)
in rega rding of my objection for giving censure in my case,
Without wasting any more of your time, I could like to paint

my view to.yourx regarding the above case that the particular
word ‘'censure does not certify anywhere in my case, My case

. is based on medical ground and here 'censure! like words

and its implication has nothing to do with me. Because I
have never done done any kind of impwfdency in office nor .
neglected my workts, nor did I act violently with my collea-

ﬁi;x%pj(gues. Bo I think 'censure' is not at all suitable for me
A

s

in my case. However you are very well acquainted with my

problem and case, so without repeating the same dialected
words I could like to say you formally taht consider my cage

and give posting at proper fezpur or Guwahati dn medical
groumnd. I have appealed near you according to your suggestion.
The summary lies in your kind., I am sending you the certificate

of hy medical treatment in C,vil Hospital,Tezpur because of
my financial crisls I am referring my case at present in
Civil Hospital (Tezpur), : )

' Soy I have done my job, rest lies in your hand.I
have implemented this representation according to your satis~
faction, fn early work is higher solicited. Rpply this letter

to me as soon as possible,
Thanking you, - Yours faithfully.,

, | Sd/= Debangghu Deb
Dt,20.1.96, F,A.G,D,~-I.D,No, JD 01845 Vv

Adva nce copy to J.S.(Pers)D.A.
My Exfx T.P.Cs copy will be send
through DC,SB Tezpur, :
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SECRET/IMMEDIATE
BY HAND -

) \
No. 6/2/93~TEZ (ESTT)« ASO!
Government of India . A
Special Bureau

L L I I N I

Tezpur, the s5cz.2_ . .
MEMORANDUM | |

Hqrs Memo No.23/2/96-Pers-2-1847 dated 19.2.96

alongwith its enclosures is enclosed, in original.

24 Receibt of the same may please be acknowledged,

Encls As stated

ety

(K.V. REDDY) 9 zjﬁé,
DEPUTY COMMISSIONE!

A
2\
‘V}S

Shri Debangshu Deb,FA(GD)
C/o Begum Daizy Aziz
H.No.2, Rubber Bagan
Tezpur = 784 001,
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o e T No.23/2/96-pers-2 1847
o Government of India [A\NNﬁ)(URE—-[‘}(ML)P

v Cabinet Secretariat

(CEXTRAL piAlY) ) '

'g B TEZPUR Bikaner liouse

N B ) weons _ Shahjahan Road es
%f Dy 1o el - New Delni, the /?/2?-//K
S 7 ST .
- ST MEMORANDUM

B} : shri Debangshu Deb, FA(GL) 1s nereby informed that
i ' lt lb proposed to take action against him under Rule 16 of

3 (CCA) Rules, 1965. A statement of the imputations of
m;sconiuct or misbehiaviour on winich action is proposed to
be taken as mentioned above, i3 enclosed.

2. . shri Debangshu Deb, FA(GD) is hersbhy given an
opportunity to make such representation as he may wish to
make against the proposal.

3 If Shri Debangshu Deb, FA(GD) fails to submit his
f representation within 10 days of the receipt of this memorapdum
' ‘ it will be presumed that he has no representation to make and
orders will be liable to be passed agdlnqt shril Debangshu Deb
ex-parte, '

4, . The receipt of this memorandum should be acknowledged
by shri Debangshu Deb, FA (GD).

- Cdartt — 7

V (RABINDPR SINGH;
,- \} o | ~ DIRECTOR (PERS

0(
,,/\\’ , DISCIPLINARY AUTHORITY

Shri Debangshu Deb, FA

thro!' ©¢ 08 Cﬂégacéél
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A STATEMENT OF IMPUTATION CF MISCONDUCT FRAMED AGAINST
SHRI DEBANGSHU DEB, FA{GD).
A

. Shri Debangshu Deb, FA(GD) who stands relieved from
Tezpur sector on transfer to Hqrs. New Delhi vide order dated
31~3-94, has comuitted the rol§owing acts of omission & commission
resulting in the misconduct;-

: The penalty of censure was imposed on the saild Shri
‘Debangshu Deb, FA(GD) vide order dated 18.9.95 after following the
prescribed procedure for using intemperate and lmpolite language
and for his having displayed hipghly contemptuous and disrespectful
attitude towards the senior officers in his representation dated
255,95 reacting to the imposition of penalty on him, Shri Deb
submitted another Representation dated 5.10.95 wherein he used
~objectionable and derisive language. Among others, he stated
“that "On what basis you are trying to blame me that I am gide—
v tracking my lssue. It is you who iy side-tracking my lssue on
s - another side by creating chaos near everybody by saying that I

~am writing impolite language. Moreover, you want me to repent

~over what I have not done. Why should I repent and for what?

It is you who is harassing me for more than 2 years for no reason.

"You should be repented for what you are doing to an innocent man,
Yonr consclence should repent over the behaviour you are doing with

o me for more than two years., bverything is clear near you but still
' ~you are trying to turn your face from reality.¢ In the same Repre-
;@x¢}§ sentation he stated that " Really, I must admit you are playing a
;///’ ~real game with me. It 1g of no use to repeat my case near you ag
;gk”f‘ because you have closed your ears not to hear the reality. Well,
T yone side thinking may be - possible near you. But this type of
N8 thinking is not acceptable near me ". Using derlsive lonjuape,
.Qﬂ Surl Deb further stated that * You have to prove that on what
'ﬁﬁﬂwb busls you have given me Rule 15(3) & 16. Intemporate language
Vr/\;ris not the sole of imputing these rules on me. 1 had spend a span
of time from 6.2.89 to 6.1.93 from Shillong, Aizawl and F.I.P.Champoi.
There no body has asvoken any 111 Junguuge «bout ny LENUVLOUNev.eeses oy
You Know why as because they knew how to behave with the Staff members
and to solve their problems wholly".....! And you on what solid
ground you are blaming me that I don't know how to behave with my

- 5r.0fficers. Actually, these officers does not know how to behave -

- with the subordinate colleagues'..... " You being the Disciplinary
Authority without judging the true reason simply give Rule 15(3) &
16 ¢n me. I think now you have understood my pointt®. * Actually from

- the very first tlme, you are tress-passing my case and not at all

- co~operating with me. Well, from my side I have done &ll my effort~

- to make you realise about my case. And you knowingly, if your turn
turn your eyes off from my case, it is your responsibility now how
to handle 1t." o000 Give me Joining order to Joln Tezpur OLflce
(Proper). If you don't then I ulso will not sit this time Calmly .
This is my friendly appeal to you. Think over my case, and reply

- this time as soon as possible" ...... " I hope if you could havs

- thought a little bit regurding this lgsgue you would huave come Lo
a better conclusion as because my medical problem was not arised
in Tezpur, it was from there in Champal from where I had arthritis
80 when T Joined the Tezpur office on 1642+93, firstly I submitted
my medical certificate to sShri Sujit Chatterjee, Ex~DC of Tezpur

“-OffiCe........ He knew very well that my will assume and will effect
me more seriocusly. Then, why did he took up this step apainst me?

X was a new comer then what did I hamper to Sri Chatterjee LEx-DC
that after knowing he gave me Ziro posting. The cne who is wrong
you are encouraging him and who is in right position you are trying
10 discard bin. Then next come 5hri Sanjeev Kumar, hx-DC Qe also™
kinéw all my medical problem as because I discussed with him also

I thought he will understand my problem, but he also acted like

Shri Sujit Chatterjee Ex-DC and give me orders to proceed to New Delnl.
¥hat is this, are these two former DC is playing game With mesvecescans
It is clear near you now that your blame on me is baseless. As
because no rule, no blame is Jjustified on nme, bLecause I have done

no wrong. It still now also you agree with those wrong persons than

=t
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3. Shri Debangshu Deb was advised vide Memo dated
21.12.95 to file an appeal 1f he feels dissatisfied with the
Order of penulty passed by the Disciplinary Authority. He
Tailed to desist from his habit of using intemperate language

in his representutions addressed to Senior Officers and.subnitted

yet another representuation dated 12:12.95 continuing his spate
of insolent language casting aspersions on the ability, func-
Tloning and attitude of the Sr. Officers. He stated that

" From the very first time, these people made and creatad
confliction in my case and you believed their words, and
without any thinking you began to scnd to me one after
another charges, which do not have any resemblance with me,
What do you think of yourself, being JS(Pers), you are the

dis-credit because vou did not prove to be an eligible and
solved person in thig 8imple case. You mis-used your power
inspite of holding a prominent position in this Organisation.
You could have get better respect and co-operation, if only

Yoy can keep good relation with your employees und help and
listen to them at their time of distress.. It has crossed tha
line of patience, for 2 years you are harassing me from finance
which is my right o get and also tortured mentally. So think
it cledrly once agalis I want the reply 6f"8ll my defence

- 8tatement and the representation I have send t0 YyOUoesvoaeneas

For your information I could like to tell you earlier that as
it has been quite a long issue about my case, and which is
given a shupe of serious matter by the officers meaninglessly,
So, this time if you again repeat your same pattermn words then
my next step will be to makehear my redressal to Prime Minister
thpough the media programme ! Help line ', which main object
is to solve people's distress. I am determine in it. I{ you
make 1t clear it is good for both of us. Otherwise this is
the best way to tell and weke each und every people including
the PM of the country to know iow you all harassed me for a
normal issue. This is for your information®,

s/

By 'the aforesaid acts of omission & commission the
sald Shri Debangshu Deb, FA(GD) has conducted himself in a
manner highly un-becoming of a Govt. servant. He has thereby
violated Rule 3 (1) (iii) of CCS (Conduct) Rules, 1964,

=
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SECRET

NOs6/2/93-TEZ(ESTT) = )50, .
Government of India
Special Bureau

C8 0o esosoe

Tezpur, the |G

2196

MEMORA NDUM

With reference to representation dated

20.1.,96 of Shri Debangshu Deb,FA(GD) against the order

of ‘Censure' decision of the competent authority

| - conveyed vide Hqrs, Memo No.23/3/95~Pers,.2/2364

dated 4,3,96 is reproduced belows

" The case was put up to the Appellate

Authority i.e. AS(Pers) who after considering

the same has found no reason in reversing
the decision of Disciplinary Authority.

Shri Deb,FA may, therefore, be informed
accordingly and advised not to correspond
further on thia subject in view of the
above order," .

A-N_w

(K.V. REDDY)
DEPUTY COMMISSIONER

Shos..Debangshu Deb
C/o Begum Daizy Aziz
H.No.2, Rubber Bagan
Tezpur - 784 001,
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Regi st ered
To |
The A.S. (PGI"S URE"" '5
Cabinet Secretariat, \ANNEX
Govt, of India, “”
New: Delhi. .
Sir,

- With reference to Tezpur Memo No. 6.2,93-Tez
(Estt )-~1835 dt, 15.3.96 and competent authority conveyed

vide Hqrs.memo No. 23/3/95-Per 1I/2364 dt.4.3,96. I have
received your memo today i.e. 15.8,96 athl.15 P.M. I have
read your memo in the memo it 1s conveyed to me by A.S.

t

(Pers) through DC,SB Tezpur that my case was put near
Appellate Authority, who after considering the same has

" found no reason in reversing the decision. And at the same

, 1t is also written that not to correspond near A.S.(Pers)

' regarding this subject., So, this was the subjected state-

ﬁent given to me. Now, my comments on these two proposals
send to me by A.S.(Pers), Firstly, I am not Interested in
'cofresponding with A.S.(Perg) but where the question of

my right comes and frém which I have been delayed unjusti=
ficaly, I will protest for 1t, and A.S.(Pers) is bound to

hear my correspondence regarding this very particular

subject as because I am related with thig issue. Secondly,
whether what A.S.(Pers) has decided or know that when 4.8 .
(Pers) and J.S.(Pérs).has falsely fabricated my case and
produced false witnesses, then surely they'are not gaing

to give me answers in favour of mine, where else they
know éverything clearly that I am innocent and the decision
can easily be taken for my transfer of posting, But I do'nt
know whey they are not finding any solution for it. inyway ,
I cannot give up my struggle aimlessly like this nor do
I accept their unlawful decision of reviving it or not.

It is ..o
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It is a matter of my l1ife and justice which cannot:be
subjected in this way. “ell, if 4.S.(Pers) is unable to

take up decision then my next representation will be from

‘my lawyer and I think law can decide best what 1s justified

and to whom Bis right should be given. #nd one more thing
, I personally from my own cholce did not correspond with
you all, it was the reply of all your memos I had to answer.
And I want to ask you one thing if your motivation was this
wbich you all have thought, they why did wou akk from me
‘defence statement! and 'ex-parte! reports and :why did
you fixed hearings then % Look, I do not want to say the
same repeated times again and again, So, my final version
is I will take my right from my organization and I will,
and no pressure from you in from of memoes can stop me 1n
corresponding with youiX&law,

Yours faithfully,

Thanking you, 83/~ Debangshu Deb
Advance copy to A.S.(Pers), I1.D.No, =JD 01845 V
My through proper channel

copy will be send through
D(c SB Tezpur,

Date - 15.30960
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N046/2/93-TEZ (ESTT) = V)Y
Special Bureau,
Govt,of India,

Tezpur,

Dated,the)s th July'96

- MEMORANDUM

With reference to his representation

dated 20~1-96 addressed to JS (Pers) requesting for

posting at proper Tezpur or Gawahati,Shri D.Deb,
FA(GD) is informed that Hqrs. has intimated that
his case has examineq at the highest level and
that it has been decided that his request
regarding trangfer cannot be acceeded to as
there are no fresh grounds to justify the
cancellation of transfer orders,

b | | g SZ -
.\9@9\# O:g‘\%“?c
6}(&@, va ( s« K., JaIn )
AR P
o ~

SECTION OFFICER
Sh/rinehangshu Deb,FA(GD),

C/0 Begum Daizy Aziz,
House No,2,Rubber Bagan,

Tezpur « 784001,
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